
To

HIGH,COURT OF JAMMU AND KASHMTR AT SRINAGAR

l.

******************
I

The Pr. D&S Judge,

iuifrru, Udhamp-ur, Samba, Rajouri, Poonch, Reasi' Ramban' Kishtwar' 
-

A";;;g, Shopian, rutgam, Bandipora, Budgam, Baramulla' Ganderbal'

Kupwara, Kargil, Jamrnu, Srinagar.

Addl. District and Sessions Judge,

Iiu,t u", Udhampur, Rajouri, DJda, Pulwama, Anantnag' Baramull4 Sopore and

Handwara.
CJM Kathua, Udhampur, Samba, Rajouri, Poonch, Reasi' Ramban'-Kishtwar'

An"ot ug, Shopian, Kulgam, Bandipora, Budgam, Baramulla' Ganderbal'

Kupwara, Kargil, Jammu, Srinagar'

3 QDls--s"'-lAC Date t.to.2olE

Engagement of Daily Wager (Driver) in pursuance to High Court

Order No. 1282 dated 29.12'2011 '

2.

3.

No:

Sub:

Sir,

Asdesiredlamtorequestyoutofurnishtheinformationonthefollowing
counts:

l.Nameofthedailywagerdriver(s)engagedinyo.rrrcourt(s)inpursuanceto
High Court Order No' 1282 dated29'12'2017 '

2. Whether p.r.ittion *", ,ought from the competent 1ut!ori!V. 
regarding

engagement "f 
l;ii *ugtt ativ" (s)' Copy of same may be tumished to this

office.
Yours faithfullY'

Deputy ( Accounts)


